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TAMIL NADU LEGISLATIVE ASSEMBLY
TENTH ASSEMBLY - TENTH SESSION - FIRST MEETING

RESUME OF WORK TRANSACTED BY THE TAMIL NADU LEGISLATIVE
ASSEMBLY FROM 2ND NOVEMBER 1995 TO 10TH NOVEMBER 1995

1. SUMMONS
Summons for the Tenth Session of the Tenth Tamil Nadu Legislative Assembly were

issued to the Members of the Assembly on the 6th October 1995. in S.0. Ms. No. 246,
Legislative Assembly Secretariat, dated the 6th October 1995.

Il. DURATION OF THE MEETING

The First meeting of the Tenth Session of the Tenth Tamil Nadu Legislative
Assembly commenced on the 2nd November, 1995 and adjourned sine-die on the 10th
November 19945.

1. SITTINGS OF THE ASSEMBLY

The Tamil Nadu Legislative Assembly met for 7 days during the period from the 2nd
November 1995 to 10th November 1995 on the following dates:-

2nd November, 1995, 3rd November 1995, 6th November 1995, 7th November 1995,
8th November 1995, 9th November 1995 and 10th November 1995.

In terms of hours, it sat for 22 hours and 8 minutes.



IV. OBITUARY REFERENCES

Obituary references were made in the Assembly on the demise of the following former
Members of the Assembly on the dates noted against each:-

Serial number and Name. Constituency Period in Date of demise. Date on
which served which
as Member. reference
made in the
Assembly
1) ) (©) (4) )
1. Thiru M. Shanmugam Villupuram 1962-67 14th May 1995. 2nd
1967-71 November
1971-76 1995.
2. Thiru D. Krishnamurthy Krishnagiri 1952-57 17th June 1995. Do.
Gounder
3. Dr. R. Nainamalai Rasipuram 1971-76 15th July 1995. Do.
4. M. Muthusamy, Former Namakkal 1967-71 20th July 1995 Do.
Minister.
5. Thiru K.R. Nallasivam. Kodumudi 1952-57 29th July 1995 Do.
Chennimalai 1957-62,
1962-67

Modakurichi 1967-71

6. Thiru A. Devandran Nannilam 1971-76 17th Aug. 1995. Do.
(S.C)
7. Thiru A.S. Ravindran. Thiruvannamalai  1985-88 1st Sep. 1995. Do.
8. Thiru A.R. Ramasamy Kumbakonam 1962-67 6th Sep. 1995. Do.
9. Thiru S. Pandiaraj Alangulam
(Bye- Election)  1960-62 13th Sep. 1995. Do.

All the Members stood in silence for two minutes as a mark of respect to the
deceased.



V. CONDOLENCE RESOLUTIONS

1. On the 2nd November 1995, Hon. Thiru R. Muthiah, Speaker placed the following
aondolence Resolution before the House:-

"LEpeTl IHlsder (P emwsrTer S wrhs i eufser 31081995 e
Salreurs QauflsEl uallwren Qewid oMb @UCurmes QUL FTFSuenL HaleTerg,.

wenphs LNwumhs Hm jeufser LEhFTl  rblen eurdwrerm wreul L, LNeorevl,y
Srmogdled 1922-y b et Wllgeufl Sriser 19-oy b mrememm LDHSTT. ST TS
saned so@nfliies Lwlery ojeuf, Sdlg stewb @rrameuts uenflwrddlwu Mererny ordluieile
Qordemy.  wpselléd 1960 b ye® ey g (Block Samidhi) e seveveurtss
Cornas®&ssiul L. ey @etlgl parhser s0s55 LeEbeTl wrbe gl weami Curameuss
sCulens o muillemrss  CoibOgshssiulLng, umnud FlLweamsd Cstgd o nlifeamtss
Qar_ihg mreng wen Cains®ssiulLry. 1980 b amlb BIaTsTeug (PEDUITS
uepam sl Lweml Curameus@s Compls®Ossiulig@mbs Curg . srumpméb oeursarg
Sl@LFFTUID  QUHEUTWISIHIID  HMWEFTTE  Lanflwmrpdlery. LI@haT  omBlevgdled
Wflellenernr s&SlEEHL LLBSTAUTSIPL same gradl Hleam srwsdd 1992 b e
B Gupn slLwems GCsisedlled Carplshssiul(h, ob wrhodsdear  Ldermpanrelg)
Ws  sewdsrmsl  QurmiCubmmy. DUl ST LSS  sTSEM LWBSTOTSSmS
eUlliums sag @M Corées SHLnss Csramg@mbasty eramre WSWrsErg.  Serg
Qmid ep&s: o drereuamy LGS MHlsHed ojenodl s1é&s HLUTHUL{H eubST].

BT lg 6l @ODIELE@GSD, @HanbUUTigH@&n  Uessml wrflodsde umsn CribHrg
UTgamsEs  o@m  uedilumhd, oigar  srramorsGer sar  QerauienuLd BLobs
SLCumwseamfler  wepellemed jeuenrl  flbg  eu@mBHL eurs  GHLUSSenHES
QuCureneu sang <oy bs QrEsmaud SasrusHmanyb Csflalsss Carardpg".

2. On the 2nd November 1995, Hon. Dr. V.R. Nedunchezyhiyan Leader of the House
moved the following two Condolence Resolutions:-

D "Opdwus Hmprige NHsmessrs Curpmgueummd  Spps  STHWeITSULD,
SON(W&HTHES  Seena (PSS (PSS @UuUmLSHE Garam_eumbd  QUCureneuuler
o nlenyTas Saphseumn, sWIPBTH FlLwean Cooameule gsameeurrs GFLTHHWHLD,
Smarsg srufemrad " oy QFoeul’ Tem DTG HeDPSSLILIL L GUHLOTET LTSI
w.Gur.  Sleugrard euiser,  sarg 0y eug euwdld, 3101995  emm  ame DI
@UCUremeusE HCprenrs suwrseans oeflsESng.

weOHE LS w.ur Seuesreand eufser 1906 b par(h @Ger Hriger 26.94Lb
preterm LnHaSTT.  jamandd sthslugsefler Clardtenswined Fr&SULL( 1927 oylb o @
smdlren Cuflusasdled Caipamy. @pSw Nhsm&ESTE Ymipan Sons ST aner
Quppry.  wetefl Qaetm WPPs H06eS sHaTs Heanauiaid, sWD 9 FeusCarOn LHCoTHLD
SLOID Qesdwnigefle Caras Cubmis SBLDHSTE. SLIP&S e SLlenLp
< L AQrfurs@eugsn@d,  soamflseflegid,  wdeaflsafigun,  sWlpGLmMPaw  LulbmeiL
Qumiuré@eusn@d Currmgwely. 1954 b g amqd sWOPIsHS P55 Hneiu ojeuf
Hmssant, Caaligerd, woHmd  YFCLEH Curam uGHamers SOPSE  TOMOSEET
Caremr@eurts Gu@d CurpmliLid BLSSH 6T strauors SHeonsd samleneruyd CUHDI].
Soppg  er(pssTemITas  Sepns ey 141 mroseer  erpdl  Geuafludi(Herery.
ob6umbsTiGuksaie  geamprar  HoliLdasmsded oeumsE Qmbs  FHUTH Setr(h)
Cuprdiflwy  prl. GCegliletener  jeufseamme®d e  dewbysd  Qeeef’ erep
UL wellSslLlLTf.  oeurgl eueTeTen) STl @hewlun(h’ areraid mHI el LiGhans
1966.60 DjeUHGE WSS FTHSW HET a(mG HeanSsL6LDHDS.



Guogud, 1972 oyib yamged " usoul B GGUTES SEMEOEUTTER  GUEIGL

Quppa. "seowroead’ " Qup sl Gederi’ , Cureed Gedeur” < Ew
ulLmsamert  QupmetarCar®. "werevCasr  Himeuansden  phEtadlsempuwib,  CFemeaneL
LSS HPSD, Semanmoamall Ldsmad P& opdueuppred " LréLy Ll ph

eupEIsl  Cupory. 1948 @pged 1955 eueny Glgemenan wrpsITLfufer Ly Guoamsaeb,
uCeum  Usmes  spsmigeflear o L AICUremey  wHmId YL S  Gssaile
o pillenmyrseyd usel eudlss Cumennd GararTouf. jeurg SWIDL L LILS6T U LieTer,
SO LONL LOsmS &Pps Coaoul L Liglbpsrsl Lur_ Broserms ameusslcluhme.

Camerery Qusd, Fepsliuamfl, smpduliuei, Bros Qussb, soeld Csre®.
usSflensls Lentl, sWlflensls Lenfl o Slweupdled semanen (ppanowns FhHUBSSS Clame(H
S Cumbd  uamflger L ol sataflarbpeurtes  Sepns  Djeuf. SATH  TEUID
aumpelled 1952 oy ib et (Ppsed 1954 b el eueny FUL e  Goeeneuuler
2 miergraayd, 1967 b yamlh W 1971 b yeamb eueny GFamener Swrsymu BT
Qsresuiempg Corphshssiu(h @U Cureeuuler 2 mililemmraeyn, 1972 b e
s 1978 b e eueny slLioatn Coemeus FGenewd Seneeurmselnd 1978 b
Sparh  (pse 1986 b e FLLwemm Coemes S@maESULHL  eleny  FLL DG
Cooemald smeaurmsa|b Spbul CewuerpdeTerTy. oemamrg wane| GHdS ieuerLl
WfBg BB L Seuishd GOLUSSaHSGL euf WBg ubm QETam.  SETUFSEHES@GHD
QuCugeneu seng oL LHs Qrismewd Wflmeuwd Csflelsss CQsrdardpg".

(2) " 1977-1980, 1980-84 opmid 19851988 oy  sreweuemruiey Qgamenen GlemmPHLD
Careduiedmps  Qeriipg  epemy  wen  sWOWBTH  FlLweamt  CurameusEs
Coinls@ssiu(h uamflumdluemn, 1991 b gpear@ Bl Gupy Qe sCsTs60l0
Cecrenenr  glappsd CQsr@Hulelmbg Brearamd (papwrs QUCUremeud@ o mlilernrrss
Carplshssiul L Qaflw varyb, Osraest upmnd Cewed Hoeyd Csrewr Hm. o
Qeceurrgen eufser 2101995 b mBreterm Wwenphs Hurs Gswd Csl( @UCureneu
Wsab eumbIIFDG. ememyg wenpeured WfBg eu@mBbFIL jouf SO GOHLUSS(HSES
< 0Hs Qrasmaubd aisrusHamerynd QUCuramen Qsflelsss Careardng".

The Leader of Opposition and Leaders of parties spoke on the above two Resolutions.

The Hon. Speaker also associated himself with the sentiments expressed by the
Member.

The above Resolutions were thereafter adopted nem con and the House observed
silence for two minutes and then adjourned for the day as a mark of respect to the memory of
the deceased.

V1. PANEL OF CHAIRMEN

On the 3rd November 1995, Hon. Speaker announced in the House the following
Panel of Chairmen for the Tenth Session of the Tenth Tamil Nadu Legislative Assembly:-

. Thiru V.P. Chandrasekar

. Dr. S. Sundararaj

. Tmt. K. Maria-mul-Aasia

. Thiru. V. K. Lakshmanan

. Thiru. R. Singaram

. Thiru C.K. Thamizharasan.

OO, WN



VII. QUESTIONS

99 Starred Questions were answered on the floor of the House. Answers to 2033
Unstarred Questions were also laid on the Table of the House.

VIIl. STATEMENTS MADE BY THE MINISTER UNDER RULE 110 OF THE
TAMILNADU LEGISLATIVE ASSEMBLY RULES

During the period under review, two statements were made under Rule 110 of the
Tamil Nadu Legislative Assembly Rules on the following matters of Public importance-

Serial Number and date. Statement made by Subject.
1) ) @)
1. 3rd November 1995 Hon. Chief Minister The formation of the Veeran
Sundaralingam Transport

Corporation with head quarters at
Virudunagar.

2. 7th November 1995 Hon. Minister for Law The Steps taken by the
Government for the
establishment of the High court
Bench at Madurai.

IX. CALL ATTENTION STATEMENTS.

6 Call Attention Statements were made on the floor of the House by the Hon.
Ministers on the following matters of Urgent Public importance:

Sl. Date on which Name of the Minister who Subject.
No. the Statement members who called made the
was made. the attention of the Statement.
2 Minister.
1) 3) (4) (5)
1. 8th  November Thiru K. Kandasamy Hon. Minister Health hazard faced by
1995 for Education: the students of
Government Arts

College. Maravaneri,
Salem as the class
rooms are surrounded

by sewerage water.
2. 9th  November Thiru Hon. Minister Situation caused by the
1995 C. Gnanasekaran for Social closure of the Ariyur

Welfare  and Co-operative Spinning
Handlooms and Mills in Vellore taluk.
Textiles.




Serial Date on Name of the Minister who Subject.
Number which the members who called made the
Statement the attention of the Statement.
was made. Minister. 4)
(1) ) ©) (5)
3. 9th Thiru V. Periyasamy Hon.  Minister Closure of the Tribal
November for Education Development
1995 Association High
School run by a
Private Organisation
at Bargur in Andhiyur
Constituency for the
Past one month.
4. 10th Thiruvalargal Hon.  Minister Decision of the Tamil
November V.Thambusamy for Health Nadu Government to
1995 G.Palanisamy close 110 Leprosy
C.Gnanasekaran control ~ Sub-centres
citing the reasons that
there is decrease in
the number of leprosy
patients.
5. 10th Tmt. J. Logambal Hon.  Minister Accumulation of sand
November for Public in Upparu in Lalgudi
1995 Works. Constituency
resulting in
stagnation of water
which cause damage
to agricultural crops.
6. 10th Thiru K. Kuppan Hon.  Minister The need to take
November for Public immediate steps to
1995 Works. prevent  sea-erosion
permanently in

Thiruvottiyur
Constituency.

Besides these, on the 10th November 1995 twelve notices of Call Attention on matters
of Urgent Public importance with Statements thereon were laid on the Table of the House by
the Hon. Ministers concerned.



X. LEGISLATIVE BUSINESS

During the period 17 Bills were introduced cut of which 16 Bills were considered and
passed. One Bill was not taken up for consideration and Passing Besides these among the
Bills introduced during the ninth session two bills were Pending before the house for
consideration of which one Bill was withdrawn by leave of the House and another Bill was
considered and Passed. The details are as follows:-

Date of
Introduction.

Date of
Consideration and
passed.

*1.

The Tamil Nadu Panchayats (Amendment)
Bill 1995 (L.A. Bill No. 26 of 1995)

The  Tamil Nadu  Municipal  Laws
(Amendment) Bill, 1995 (L.A.Bill No.27 of
1995)

The Tamil Nadu Payment of Salaries (Third
Amendment) Bill, 1995 (L.A. Bill No.28 of
1995).

The Madras City Police (Second Amendment)
Bill, 1995 (L.A. Bill No. 29 of 1995).

The Tamil Nadu District Police (Amendment)
Bill, 1995 (L.A. Bill No. 30 of 1995)

The Tamil Nadu Legislature (Prevention of
Disqualification) Second Amendment Bill,
1995 (L.A. Bill No. 31 of 1995).

The Tamil Nadu Entertainment Tax (Second
Amendment) Bill, 1995, (L.A.Bill No. 32 of
1995).

The Tamil Nadu Co-operative Societies
(Appointment of Special Officers ) Second
Amendment Bill, 1995, (L.A. Bill No.33 of
1995)

The Tamil Nadu Law University Bill, 1995
(L.A. Bill No. 34 of 1995)

6th May 1995

6th May 1995

3rd November
1995

Do.

Do.

Do.

3rd November
1995.

Do.

7th November
1995

Withdrawn by
leave of the House
on 9th November

1995.
10th November
1995

8th November 1995

10th November
1995

8th November
1995.

Do.

8th November

1995.

Do.

Do.




Date of
Introduction.

Date of

Consideration and

passed.

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

The Tamil Nadu Advocates Welfare Fund
(Amendment) Bill 1995 (L.A. Bill No. 35 of
1995)

The Tamil Nadu Agricultural Produce
Marketing (Regulation) Second amendment
Bill, 1995 (L.A.Bill No. 36 of 1995)

The Tamil Nadu General Sales Tax (Fifth
Amendment) Bill 1995, (L.A. Bill No. 37 of
1995)

The Tamil Nadu Panchayats (Amendment)
Bill, 1995 (L.A. Bill No. 38 of 1995)

The Tamil Nadu Maritime Board Bill., 1995
(L.A. Bill No. 39 of 1995)

The Tamil Nadu General Sales Tax (Sixth
Amendment) Bill, 1995 (L.A. Bill No. 40 of
1995)

The Tamil Nadu Labour Welfare Fund
(Amendment) Bill, 1995 (L.A. Bill No.41 of
1995)

The Tamil Nadu Hindu Religious and
Charitable Endowments (Amendment) Bill,
1995 (L.A. Bill No. 42 of 1995)

The Tamil Nadu Panchayats (Second
Amendment) Bill, 1995 (L.A. Bill No.43 of
1995).

The Tamil Nadu Appropriation (No.3) Bill,
1995 (L.A. Bill No. 44 of 1995)

Do.

Do.

Do.

Do.

8th November
1995

Do.

8th November
1995.

Do.

9th November
1995

Do.

8th November 1995

Do.

Do.

10th November
1995

Do.

Do.

10th November

1995

Do.

Do.

Do.

*Introduced during the Ninth session of the tenth Assembly.



XI. FINANCIAL BUSINESS.

On the 7th November, 1995, the Hon. Dr. V.R. Nedunchezhiyan Minister for Finance
presented to the Assembly the First Supplementary Statement of Expenditure for 1995-96.

The discussion on the First Supplementary Statement of Expenditure for the year
1995-96 took-place in the House on the 9th November, 1995 and the House voted the
Demands for Grants for the First Supplementary Estimates for the year 1995-96 on the 9th
November, 1995.

Out of the 132 Cut Motions received for the Supplementary Estimates 11 Cut Motions
were admitted, but none was moved in the House, as the Members were not present at the
time of moving of Demands.

The Appropriation Bill relating to first Supplementary Statement of Expenditure for
the year 1995-96, i.e., the Tamil Nadu Appropriation (No.3) Bill, 1995 (L.A. Bill No. 44 of
1995) was introduced in the Assembly on the 9th November, 1995 and was considered and
passed on the 10th November, 1995.

XIl. ANNUAL FINANCIAL STATEMENT FOR 1995-96 AND REVISED
ESTIMATES FOR 1994-95 OF THE TAMIL NADU ELECTRICITY BOARD.

The Annual Financial Statement for 1995-96 and the Revised Estimates for 1994-95
of the Tamil Nadu Electricity Board was laid on the Table of the House on the 2nd May,
1995 during the period of Ninth Session.

The discussion on the Annual Financial Statement for 1995-96 and Revised Estimates
for 1994-95 of the Tamil Nadu Electricity Board was initiated by the Hon. Thiru S.
Kannappan, Minister for Public Works on the 3rd November 1995 and discussion look place
for two days viz 3rd November 1995 and 7th November 1995. Thirteen Members took part in
the discussion.

The Hon. Minister for Public Works replied to the debate.

XIl. GOVERNMENT RESOLUTIONS.

(1) On the 10th November, 1995, the Hon, Thiru S. Kannappan, Minister for Public
Works, moved the following Resolution:-

" That the proposal of the State Government under Sub-section (3) of section 65 of the
Electricity (Supply) Act, 1948 (Central Act LIV of 1948), to fix the maximum
amount which the Tamil Nadu Electricity Board may, at any time, have on loan
under Sub-section(l) of the said section. as three thousand and five hundred crores
of rupees, be approved."

The Resolution was put and carried on the 10th November, 1995
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(2) On the 10th November, 1995, the Hon. Thiru Ku. Pa. Krishnan, Minister for
Agriculture, moved the following Resolution:-

"That this House approves the Agricultural Policy of the Government of Tamil
Nadu".

Thiru S. R. Balasubramaniyan, Leader of Opposition took part in the discussion. The
Hon. Minister for Agriculture replied to the Debate.

The Resolution was put and carried on the 10th November, 1995.

XIV. GOVERNMENT MOTION.

On the 10th November, 1995, Honourable Dr. V.R. Nedunchezhiyan, Leader of the
House (Minister for Finance) moved the following motion:-

"That under Rule 25(1) of the Tamil Nadu Legislative Assembly Rules, the House be
adjourned sine die"

The motion was put to vote and carried nem con.

XV. NAMING AND WITHDRAWAL OF MEMBERS.

(1) On the 8th November, 1995, Hon. Speaker named Thiru S. Alagiri for obstructing
the proceedings of the House and defying the chair and asked him to withdraw from the
House. When he refused to do so, the Marshal was called in and the Member was evicted out
of the House.

(2) On the same day Hon. Speaker also named Thiru Elamvazhuthi for persistantly
defying the chair and asked him to withdraw from the House. When he refused to do so, the
Marshal was called in and the Member was evicted out of the House.

XVI. ANNOUNCEMENT.

On the 7th November, 1995, Honourable Speaker announced in the House that Thiru
Kanchi Panneerselvam, a Member of the Committee on Estimates has been appointed as
Chairman of the Estimate Committee, 1995-96 in the place of Dr. M. Ammamuthur Pillai,
Chairman who has been inducted in the Cabinet as Minister for Hindu Religious and
Charitable Endowments.
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XVII. PETITION PRESENTED TO THE ASSEMBLY

On the 10th November, 1995, Thiru A. Pauliah , presented a petition to the Assembly
under rule 276 of the Tamil Nadu Legislative Assembly Rules, in regard to conversion of
certain Town Panchayats in Kanyakumari District into Village Panchayats in order to extend
the benefits envisaged in the Tamil Nadu Panchayats Act, 1994 to the Public.

During the period Eighty three Reports were presented

XVII. PRESENTATION OF COMMITTEE REPORTS.

Chairman of Legislature Committees as detailed below:-

to the House by the

Serial Name of the Report Date of Presentation.
Number (2) (3)

1)

1. Thirtieth Report of the Committee on 3rd November, 1995.
Government Assurances, 1995-96.

2. Sixty eighth Report of the Committee on Papers 7th November , 1995
Laid on the Table, 1995-96.

3. Sixty ninth Report of the Committee on Papers Do.
Laid on the Table, 1995-96.

4. Seventieth Report of the Committee on Papers Do.
Laid on the Table, 1995-96.

5. Seventy first Report of the Committee on Papers Do.
Laid on the Table, 1995-96

6. Seventy Second Report of the Committee on 7th November 1995.
Papers Laid on the Table, 1995-96.

7. Two hundred and Sixty sixth Report of the Do.
Committee on Public Undertakings 1995-96

8. Two hundred and Sixty seventh Report of the 8th November 1995
Committee on Public Undertakings 1995-96.

9. Two hundred and Sixty eighth Report of the Do.

Committee on Public Undertakings, 1995-96.
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Serial Name of the Report Date of Presentation.
Number

1) ) (©)

10. Thirty first Report of the Committee on Do.
Government Assurances 1995-96.

11. Seventy third Report of the Committee on Papers Do.
Laid on the Table 1995-96.

12. Seventy fourth Report of the Committee on Do.
Papers Laid on the Table 1995-96.

13. Seventy fifth Report of the Committee on Papers Do.
Laid on the Table, 1995-96

14, Seventy sixth Report of the Committee on Papers Do.
Laid on the Table , 1995-96.

15. Two hundred and Sixty ninth Report of the 9th November 1995.
Committee on Public Undertakings, 1995-96

16. Two hundred and Seventeenth Report of the Do.
Committee on Public Undertakings 1995-96.

17. Two hundred and Seventy first Report of the Do.
Committee on Public Undertakings 1995-96

18. Two hundred and Seventy second Report of the Do.
Committee on Public Undertakings 1995-96.

19. Two hundred and seventy third Report of the 9th November 1995.
Committee on Public Undertakings 1995-96

20. Two hundred and Seventy fourth Report of the Do.
Committee on Public Undertakings, 1995-96

21. Fortieth Report of the Committee on Petitions Do.

1995-96.
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Serial Name of the Report Date of Presentation.
Number
1) ) (©)
22. Forty first Report of the Committee on Petitions Do.
1995-96
23. Forty second Report of the Committee on Do.

Petitions 1995-96.

24, Two hundred to Two hundred and forty first 10th November 1995
Reports of the Committee on Public Accounts
1995-96 (42 Reports)

25. Two hundred and Seventy fifth to Two hundred Do.
and eighty first Reports of the Committee on
Public Undertakings 1995-96 ( 7 Reports)

26. Forty third Report of the Committee on Petitions. Do.
1995-96
27. Forty fourth Report of the Committee on Do.

Petitions 1995-96

28. Seventy seventh to Eighty fifth Reports of the Do.
Committee on Papers Laid on the Table, 1995-96
(9 Reports).

XIX. PAPERS LAID ON THE TABLE OF THE HOUSE

During the period, 158 papers were Laid on the Table of the House the details of
which are given below:-

A. Statutory Rules and Orders - 73
B. Reports, Notifications and other Papers - 85

Total - 158
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